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IN THE CENTRAL ADMINISTRATIVE 
CUTTACK BENCH, CUTTACK 

No 	 199 

App rcant 

Versus 

.............. Respondent (s 

Sr. No. 	Date 	 Order with Signature 
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Heard Hr. a.H.L' 	fx the 	licant  

learned counsel for tha ;aiiwavAdmit-il straon. jhe l:arned 

counsel far toe rai lwv ad riniotsat ion OOn:s some time for 

filing 	counrer. e ar ret incliEnd, a the circumstances 

of this case to grant any time m the :a 11mev dmninistraian 

for filing of counter. -s the matter is ety onenot Ice of 

admission and hearing was 	 issued end it was 

served about more than a month and half back. .LtIC claim relots 

biAY .1 
to a 	amount of .2'O/-. gainst the aoaljcent, '.-. 

disciplinary proceedings was 	in which L. unishrrutof 

conl 'd. . .2/ 



Serial 	 V 
No. of 	Date of 	 Order with Signature 
Order 	Order 

Cont 'd... 

stoppage of one increment for six months was imposed and 

the apolicant feeling aieved aoiroached this Tribunal 

by filing 	246 of 1988. In that O this Tribunal set aside 

the order of punishment of stoage of increment and in its 

3€ substituted a 	. Since the present claim is based 

on the judgment passed by this Tribunal and the amount 

involved is ery small, we direct that the Railway dminist-

ration should pay the claim amount of L.240/- to the appli- 

cant within one month from the date of receipt of this order. 
If the amount is not paid within one monh from tfte date of 
receipt of this order, interest 	120XI: (uld be payable to 
the apr)licant. 	 7L-il_-- 

Vice Chairman 
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